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CENTRAL ADMINISTRATIVE TRIBUNAL 

CHANDIGARH BENCH 

Hearing by Video Conferencing 

       O.A. No.060/00880/2020 

 

Chandigarh, this the 27th of November, 2020 

HON’BLE MR. SANJEEV KAUSHIK, MEMBER (J) 

        HON’BLE MR. ANAND MATHUR, MEMBER (A) 

    

Suman Kumari Sharma, W/o Sh. Nilambar Dutt Sharma, age 

56 years, Senior Assistant, Govt. Industrial Training Institute 

for Women, Sector 11, Chandigarh (Group B) 
                      

            ....Applicant   

(BY: Mr. Dinesh Kumar, Advocate)  

 

Versus 

1. Union Territory Chandigarh through its Secretary, 
Technical Education, Sector 9, Chandigarh – 160009. 

2. Director, Technical Education, Punjab Engineer College 

(deemed University) Sector 12, Chandigarh-160012. 

3. Principal Govt. Industrial Training Institute for Women, 

Sector 11-C, Chandigarh- 160011. 

 ... .Respondents 

O R D E R(Oral) 

 

SANJEEV KAUSHIK, MEMBER (J): 

1. Applicant is before this Court for issuance of a direction to 

the respondents to consider her case for promotion to the 

post of Superintendent Grade II on the basis of seniority 

without applying the principle/element of reservation in 

promotion.  
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2. Heard Mr. Dinesh Kumar, learned counsel for the 

applicant. He very fairly submitted that the applicant, 

before approaching this Court, submitted a representation 

dated 29.06.2020 (Annexure A-8) followed by another one 

dated 10.08.2020 (Annexure A-9) which have not been 

decided by the respondents till date. Therefore, he makes 

a statement that the applicant will be satisfied if a 

direction is issued to the respondents to consider and 

decide her indicated representations within a time frame.  

3. Considering the limited prayer made on behalf of the 

applicant, we dispose of the O.A., in limine, without going 

into the merit of the case, by directing the respondents to 

consider and decide the indicated representations in 

accordance with law by passing a reasoned and speaking 

order within a period of two months from the date of 

receipt of a copy of this order. No costs. 

 

(ANAND MATHUR)   (SANJEEV KAUSHIK) 

MEMBER (A)     Member (J) 

Place:  Chandigarh  

Dated: 27.11.2020 

‘mw’ 


